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Heard Mr.AAhmed learned counsel
for the applicant and Mr.A.Yeb Roy, Sr,.
CeG.S5eCe for the respondents. |

Mr.A%ggb Roy, Sr.C.G.5.C. has stated
that he has/obtained instruction from the
department that the applicantSare paid the
HRA with effect from March 2002 on receipt
of ;he Government sanctionﬁf and the matter
relating to arrear. of HRA is awaiting

'~ . Government sanction.

List on 7.1.03 to enable Mr.A.Deb Roy
to cbtain necessary instruction in this
regards |
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Present : The Hon'ble Mr Justice V.S.Aggarwal,
Chairman.

The Hen'ble Mr K.K.Sharma,Member (A)

Learned ccunsel for the respondents
stated that direction of this Tribunal has
since been complied with. Learned counsel
fcr the gpplicant states that he would get
necessary instruction in tﬁis regard. and

prays for time.

List on 22.1.03 for order. L

Member Chairman

Present;~ The Hon'tle Mr,Justice D N,
Chowdhury, Vice=Chairman,

The Hon'ble Mr.5.K.Hajra, Member(A

vHeard MreA,Ahmed, learnad counsel for |
the applicants and Mr.A,08b Roy, learnsd Sr,
C.G.S5,L. for the respondente and alsoc perused
the compliance report dated 29.1.2,2002, In
that view of the matter the Contempt Proceed-

ing stands dropped, _ :
The complisnce report is placed on reco
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